I THE CENTRAL ADMINISTRATIVE TRIGLUNAL : HYDERABAD BENCH

AT HYJUERABAD

ORIGINAL _APPLICATIT K NO.1183Y97
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Betuween :~
D.Narayana Syamy

.o Applicant
And
1. Sr.d0ivisional Personnel Ufficer,

S€C Rlys, Guntakal Division,
Cuntakal,

2. Divisional Railway Manager,
Luntakzl vivision, Luntzkal.

3. Union of india, rep. oy
wLeneral #anager,

SC Rlys, Nail Nilayam,
Sscunderabld.

.. Respondents

Counsel for the Applicant Shri S.Ranakrishna Rao

Counsel for the Respondents Shri V.Bhim@nna , CGSC

CORAM:

THE HON'SLS SHRI R.RANGARAJAN MEMBER  (A)

THE HCN'SLE

SHRI B.S.JAI FARAMI SHWAR mEmMBeR  (3)

(Order per Hon'ble Shri R.Sangsrsjan, Member (Aj
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(Order per Hon'Dle Shri R.Rangarajan, Jember (A) J}e - i

Heard 5ri S.Ramakrishna Rao, cuunsel for the applicant

and Sri V.S5himanna, lsarnsd standing counsel for the respondents.

2. The applicant who is a scheduled tribé community candidaéa
was appeinted as Diesel ¥halasi oy order Naf 56/96 dt.&-?~96
(Annexure-I page-9 to the 0OA)., He alleges ﬁhat he uas preueﬁted
from entering tﬁe.Diesel Shed by the authorities concarned;but
there i5 ng evidence asvailabls tao proﬁue that, ease~ . In any case
‘ » _ . |
the applicsnt hses submitted a repressntation in this connection
addressed to Hesponoent No.l dt;§¥ﬂi-92v(An%exure-ﬁﬁ;pag&-ﬁéﬁto

tre CA},

3. This 0.A, is filed tordeclare the actionof the 1st
: )

respondent in preventing the applicant from attending duties with
gffect from 18-9-96 witheut assicning any rcesons as arbitrary,
illegal, unuwarranted and in violstion of Articles 14 and 16 af the
Constitution of India and for a conseguential directicn to res-
pondents to allow the applicant to perfarm his duties forthuith

|

who is appointed under ST Crash programme with all consequential

benefits.,

4, The only direction that con be given in the fPacts and
circumstasnces of the case is to direct the fespondents to dis=-

pose of tne representation dt. 3-1-97 of the applicant expedetioulsly

and in any case within 45 days from the date of receipt of a s

5(/ | | | f..3.
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copy of this order.

Se Thus the OA is ordered accordingly at the admission

stage itsslf. No costs. 1

(8.5.3 RRAME SHUAR) (R .RANGARA JAN)

) egii-RSJ) Member (A)
e
- R 6

—— - -

Dictated in Cpen Court.
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Copy tofm

ot

1. The sr. Divisional Personnel fficer, South Centrl Railways,
Guntakal Division, Gen@akal.

24 The Divisiona }, Raloway Manager. Gunrakal Division, Guntakal,
3, The General Mgnager, South Central Railways. Rail Nilayam. Sec'badh
4, One Copy toMr, S.Ragmakrishna Rac Advocate CAT. Hyd. |
5; One Copy to Mr, V.Bhimanna, SeCefor Rlyss CAR;, Hyd.
6. One Copy to The D.R{2). |

7. One Duplicate Copy ‘
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